{
Vel o

e anel e
Os < sy A=t

@harfﬁ .
ws that ‘the quif; ac

awailahle and it sho
by @ judgment pasaed an 13"[‘. h_
4&

f of the ynicn of Indis, it was gbﬁte} b

£ an appeal was filed

the laarnad mnsif

1084, 0ON behal

; ; J::ﬂbf the nrderahaat ahnms-’tha

against the judgmant and decreeé paasgd_hy the Fungif-wpﬂ m?i
t the pecord of the appeal have been ttﬂnﬂf&rnﬂd-tn. "
osas that it has .

the
The file 8lso disclos

)
¥ this Tribunal .
1aces that the record Lo

been sndicated at one or two p
red to the Hiph Courte The

t, was requested ©o gransmit the
l

yed so far. e MTLIH-I'F"‘),

A to be consigned €O Lte record

No. 376/€2 of the vIth :
tyrned to Ehat "

of the eppedl was transfer

strar, High Cour
y has been recel

regi

=
agpeal but no repl

v directing that this Te.
and the record of the 0.5.

additional ponsif, gallia, may be re

courte.
V..

AR.lle

aw/




